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immediate steps for the construction of an elevated Highway between Pulinchodu and
Kochi International airport.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention raised by the hon. Member, Shrimati Jebi Mather Hisham: Dr. V.
Sivadasan (Kerala), Shri A. A. Rahim (Kerala), Dr. John Brittas (Kerala) and Shri
Jose K. Mani (Kerala).

Demand for a rehabilitation package and a long-term solution for peaceful co-
existence in Manipur

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, it is now evident that
the simmering tension in the State is gradually subsiding. Normalcy is inching slowly
and there is hope for a peaceful solution in near future. For this, | am grateful to hon.
P.M., hon. H.M. and hon. C.M. and his Government for their steadfast, far
sightedness, expertise and untiring efforts in bringing a near peaceful solution in the
state. However, if the Union Government puts a little more efforts and with timely
push, the peace process and resettlements could be quickened. People have
suffered enough and they need a respite now.

So, | demand the Union Government for a suitable rehabilitation package, a
long-term solution for peaceful co-existence and other necessary arrangement,
which deemed fit, to restore the peaceful and glorious past of Manipur.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention raised by the hon. Member, Shri Maharaja Sanajacba
Leishemba: Shrimati S. Phangnon Konyak (Nagaland) and Dr. Sikander Kumar
(Himachal Pradesh).

gRIATE, HERTS FoTSET IeiaT Sifl JH-=1g &) | IS4 - not present.
Now, Shri Iranna Kadadi.

Demand to increase the amount of assistance under the National Social Assistance
Programme (NSAP)

it 00T FHSIEY (Bleh): HBIG, IERI AMIISH AEIAl HRIHH (TITAYD)
ST YRIRTT ST 81 TSI AT A8l BrihH 3.09 HRIs ST
AT 1 SRR bl YRT HRAT 81 G |, TRIe! T 3 i1 St 19+ HR dTel
TRERI & UTH J&l, [agarsii 3R faeerivT &fhdl Bl 200 T9 A bR 500 TYY T
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HIRID U UG B1 S 81§ BRISH B YB3 A SHD! TshdT 3R Joredl
aRad goT 21 39 ST & favid < S arelt 1 3 gfg 2012 3 g8 ol bt
TETIT & AT, I5T/FY 15T &7 TATHTYT o U o3l & dad Ufal oramedi
Tf 918 50 TU- I IbY 3,200 T b B! 37ferReh Feradr iy Sirs I &1 Bs ol
H 39 I & ATt IfHTE 1,000 $9 BT ATRIS T2 U1 61 I8 2| I8 Feradl
RIRT 984 &1 &4 8 AR &l &1 SR 8, Rifd g1 HH I Siiae Irg & oy
T 8] 21 WREHR RIS . fAfex 2me |l (2012), A 919 FHfT (2016)
<IRT JIRANT (2020) 3R YFIT [IHTH 9T §RT HeATdh AIT (2021) 7 AT U=
I3 BT g&™ B RIBIRTT B 1 AT WRBR F Haed B {6 Iy amfore aeradr
BHRIDH DI FHI ATSIRIT & T8d ATl IR H gl B Sy 3R 39 IR 2,000
B YT ATE (BT STY ST AT BT IR 3R gg 931 ATHI I Bl

MR. DEPUTY CHAIRMAN: The hon. Member, Shri Jose K. Mani (Kerala),
associated himself with the matter raised by hon. Member, Shri [ranna Kadadi.

Demand for closure of Toll Plaza

SHRI P. WILSON (Tamil Nadu): Mr. Deputy Chairman, Sir, my Special Mention
relates to demand for closure of toll plazas across the country.

Mr. Deputy Chairman, Sir, right to free movement is a fundamental right
available to all. The increasing number of toll plazas and annual hikes in tolls fees are
placing unbearable burden on the people of this country, including the people of Tamil
Nadu. Currently, Tamil Nadu has 65 toll plazas. At least, five toll plazas are within 10
km of corporation and municipal limits, and over 20 toll plazas violate the 60 km
distance limit. These infractions demand immediate action for the removal of these
tolls. However, no steps have been taken towards closure of Toll Plaza despite an
assurance to do so. An example is the Paranur Toll Plaza on the Chennai-Trichy NH-
32. According to a CAG report, the NHAI collected an excess of Rs. 28.54 crore from
Paranur toll plaza and did not reduce 40 per cent of toll fees. There is no independent
authority regulating toll fees, and the current formula for periodic increases should be
reviewed. | urge an independent audit to analyze investments and the realized
amounts at these toll plazas. Furthermore, | also urge that that toll plazas across the
country be abolished and replaced with one-time smaller fee to be collected at the
time of registration of vehicle, ensuring a fair and transparent system that respects the
right to free movement. Thank you.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
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